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Shri RN N . d\OUdhury,

s/o late Shri R.A.N, Choudhury,

/o H=-1521, chittaranjan park,

N ew Delhi-1100190 sescesssce BPPLICANT

(By Adwcate: Shri B,3. Raval)
VERSUS

1. thion of India through
the C28binet Secrstary,
Govermnment of India,
Reshtrp2ti Bhawan,

N ew Delhio

2., The Secreta@ry,
Ministry of Home Affairs,
Govemment of India,
North Block,
N ew Delhio

3. The Secretary,
Research and Analysis UWing,
Cabinet Secretariat,
Govt. of India,
fRoom No., 8=-8, Suth Block,
New ®lhi.

4. The Director,
Intelligence Buredu,
Ministry of Home A ffairs,
Govt, of India,

No rth Blo ck,
New Delhi.

5. The Secretary (Home Deptt.),
Govt. of yest Bengal,
Writer's Building,

Calcutta.

6. The Director Generdl of Police,
Govt. of uest Bengal,
Writer's Building,
Calcutta. eesesee seseses RESPONDENTS

(BY Adwcate: Shri Mmadhav panikar)
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JUDGMENT

BY HON'BLE MR, S.R. ADIGE, MEMBER (A)

In this @pplication Shri R.N.N. Choudhury
retired Under Secret@ry, RAlW, C2binet Secretariat,

Neu Delhi has prdyed for the following reliefs:

i) restoration of his original seniority
in the c®dre of pPolice Inspector in
West Bengal State followed by his
due seniority on due date in the
cddre of DOy. S.P. in uest Bengdl
Police followed by his promotion 2nd
seniority on due d2te @s Superintendent
of Police in (jest Benga@l Police. |

ii) npirect:the Intelligence Bure2u 2@nd |
the Rese2rch and Analysis ling to |
give him seniority

a As ACIO=I from 13.11.1959;

b) As DCIO/SFO from 17.1.69;

c) As Asstt. Director/Under Secrstadry
from May, 19793

d) As Dy. Director/Director from
the due d2te of NBR b2sis w.e.f.
the date his immedi@te junior
wa g promotad.

iii) (onsequenti2l benefits in tems of
pdy fixation and pa8yment of difference
in s2laryy a8long with attendant
allowances with interest @ 24% p.a,
till date of redlisation,

1\[) ReViSBd p P.D. Uith 24% p.a.
- interest thereon till date of
re@lisation.

v) Exenplary costs,

2. The @pplicant's c8se is that he joined
the West Beng3l Folice 2s S.I, on 1,2.51 and u@s
confimed @8s such w.e.f, 30.12,53. There2fter he
went on deputation to Intelligence Buredu, Home
Ministry, Govt, of India, calcutta on 1.4,57 as

Asstt, ®ntral Intelligence OFficer Grade II  yig

- Police.
StI. of /', He wds promoted to the naxt higher renk
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(Inspector)
of ACID-I[gt New Delhi on 13.11.58. Me2nuwhile

on April, 1959 while posted in Calcutt2 the
applicant requested the lWest Beng2l Police
authorities for nomination to the Centrdl Detective
Treining School éC:D,T:S)) Dourse which was a : |
precondition for promotion 2s Inspeci{]o;l}_bsugtﬁfse c'adre’%
request was refused. In April, 1960 while posted |
in Delhi he 2g2in requested the 1.3, authorities
for nomination to the s&8id course from their quota,
more pa@rticulérly becluse he w@s selected for @

two ye2rs special assignment @nd if he wa@s not sent,
he would lose his ch@nces for the tr@ining which
would hamper his promotion prospects, and folloued
it up by anothgf representation an 15th July, 1960
(Annexure A%%ﬁﬁich he pointed out that in the
course of his selection for the special assignment
he was given to undertstand that his interests

for promotion @s Inspector in West Beng2l Police cadre
would be properly s@fegua@rded and that he would

be given @ s§eat in the JUIVJ?_gOession of the course.

The @pplicant states that in the representation

dated 15,7.60 he reiterdted his request to be
sponsored and nominated for the Jully?/igraining

course hr(ba rep@tridted back to his parent
org@nis3tion, but neither wa@s @ sent on that

course, no‘{-’?ﬁe rep@tridted back,. Instedd he was

sent on the speci@l agsignment in October, 1960

on the @ssurdnce that he would be cd@lled for the

L
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training @s e2rly 2s possible and the 1.8, would
see to it that his interest 'did-met suffer,

The appl:i.c:‘ant states that he represented 2g2in

on 21,8.60 in which he referred to his interview
with the Dy. Director, I.3. on 20,7,60 who had
@ssured him that he would be sent on the course
commencing on 1.11.60 but that was not done
either. The @pplicdnt states that he was on the
special assignment from Oct., 60 to Dec, 65 and
retumed in Ja8nuarpy, 1966 and immediately there2fter
was sent on the course, which he successfully
completed in April, 1966, He represented to the
IGP, West Beng2l ‘through proper channel on 14,4, 67
for promotion to Inqaector.f'rom the date his
junior had been promoted 2s he had not been 2ble to
participate in the course fox;‘no,f'?Ult of his

2nd 8lso represented to the Director, I.3. in the
s@me vein on 11.12.67 (Annexure A=7). Eventually
he wa8s promoted a@s Inspector in his parent/cadre
in August, 1968, but if he had been sponsored for
4 the trdining course in 1960, he would have been

promoted in 1961 itself,

= % The applicant Purther contends that mean=-
while I.8. was bifurcated and a new Deptt., named

RAU was credted viz. 21.,9.68. 2
# (1.5.%) ” He wes promoted 2s

ocrol'in Dec. 1968, and was transferred to RAW

where he took over @8s DCID an 17¢1.69. He statas
on \
that as he uas 7 deputation:fiom West Bengal police

was
to I.B./naither__/his consent nor convenience of

N
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1.8, was taken,before transferring him to RA W

8w

He states that on 7.10,69 hs represented to
the 8uthorities (Annexure A-8) seeking p3y prote-

ction consequent to the revision of pay sciles
under the rationalisation schene 2g2inst loss
of Rs.14,000/- suffered by him on being sent
on the special 2ssigment. He further states
that on 28.,10,69 he sent @ representation to the
I1.6.,P.y West Bengal (Annexure A=12) pointing out
that when he had @pplied in April, 1959 for
being sent on theéTs training course, his request
had not been 8cceded to, @s @ result of which
he had lost his cha@nce for promotion, and
when he did complete the tr2ining in April, 1966
he was not c2lled for the interview at the

A | km«h
Range Boar’?iLhBlJ in March/Ap ril, 1967 for promotion
to Inspector and his c2se was not put up for
consider@tion 4f‘or promotion,a8s @ result of which
he lost his chance for promotion as Inspector
even at that stage. In 1968 he was finally
promoted, but had his cése been nsidered for
promotion in 1967 he was certain he would haye
been promoted in that ye8p itself, He states that
on 23.12.69 he represented to the Joint nire}ctor,
RAW that as ACIO~I he was getting basic pay of
Rs «575/~ in the \Jest Beng2l police Inspector
Sc@le of Rs.375-600, but after his promotion ag/CIO
(77:%18'bay uas fixed at R .330/- in the scale of
Rs.300~900 of 0Oy, S.P. est Beng2l on the besis
of his substantive pay as s,1, putting him to

A



financial loss of Rs.300/- p.m. on 2count of
promotion and seeking pay p rotection or p3y
fixation 2t the @2ppropridte stage in the JJest
Begnal, Dy. S.P. sc@le of Rs.300-200, The
applicant further states that he followed this up
with subsequent representations 2nd also 2

tel ephonic conversdtion with the 1.G.P., UWest
Bengal but to no awil,

4, Meanwhile he was sent on 2 speci?2l
assignment in 1978 and on retuming in October, 82
he found that mény of his junior ACIOs-I
(direct recruits/promotess) had been promoted to
(Supdt. of Police)
DCIDs @and even to Assistant Dirsctor_/_but his
cdse w3s not omnsidered,being @ deputationist.
However, in the OPC held on M3y, 1979 he wads
c:9*2?5°yer%r promotion @s pAssistant Oirector, but
becduse he w3s on speci3l assignment that promotion
wag ef fecti ve only from 18,1.,83 when he retumed
from his special 2ssignment. He states that esven
after his promotion 2s Assistant Director, his
p8y was fixed on the ba@sis of his basic pay as
Inspector of pPolice, West Bengal, He states that
he represented to the authorities once 2g2in,
and this time the Cabinaet Secret2riat wrote to the
I1.G.P.y West Beng2l on 17.11.85 st rongly
recommending ral'axation of the condition of
manddtory tr@ining and g‘rant of notion2l promotion

to the applicant as Dy. SeP & UQB.F. 18.1.83 :
(Annexure A=17), He st@tes that there2fter he

e



o
received @ mano dated 27.12,89 from the
respondents to the effect that his c3se for notional
promotion 2s Oy. S.P., Wee.fe 18,1.83 wls under
ex@mination in the est Beng2l police Directorate,
celcutta and seeking from him copies of (i) the
Jest Bengdl Govt. order @3pproving his deputation
(ii) copies of the order cont2ining the tems
of deputation. He states that he fumished 8
photo copy of 2 hand-written order placing
his services 2t the disposal of the Director, 1.8,
and soon after he retired on 31,1.87, but so

fapr his prayers have gone un@ttended, ! .

5. Respondents No.1 to 4 (no reply 2ppedrs
to have been filed by Respondents No.,5 and 6)

in their reply h2ve contested the 0.A, They point
out that the first c®use of 2ction sought to be
fad‘ressad in the 0.A, 2rose in 1960 when the
applicant was not sent For the COTS tr@ining.
They state that this is not only barred by
Limitation, but @lso lack of jurisdiction being
‘much @nterior to 1,11,82 a@s laid down in

Re 52ngeeth2 R0 Vs. UDI ATR 1990 (1) CAT 326,
Furthemore they point out that the whole case
of the petitioner Vis ba8sed on the fact that the
West Beng2l Govt. did not relax the mandato ry
condition reg@rding p@ssing of the training and
to @llow him notional promotion a8s py, S.,P.
Hence they 2 rque that the grievnce of the appli=-
c@nt is against the West Bengal Govt.' and not

ag2inst any Dept. of the Centrdl Govt., &nd hen ce

A
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the Tribunadl is not empowered to entert2in the
application. They further st2te that the @pplicdnt
was promoted 3s Inspector, in his ouwn turn in

Jest Bengal Police c2dre in August, 1968, While
giving consideration to his appointment as

ACID-I (Inspector) W.e.f, 13,11.59, he was

(Dy+S.P.
appointed 2s OCIO .ff.:‘) in) 1.8, in @c. 1968,

Hence he not only enjoyed all the facilities
ayailable in 1.8. such @s incre®sed p2y,
allowances, rent free a commodetion, etc. but 2lso
e2med promotions 2t @ f2r more répid r@te than
what he could ha@ve hoped to hdve e@med in his
parent Deptt. They state that it was their
adgninistrative right to decide once the applicant
had come on deputdtion to I1I.B. whether to send

him for treining or not in tems of the

utility of that tr2ining to their org@nisation, .
and_since the 3pplicant rem@ined with them till his
sup er@nnudtion, they deny that non=sponsoring his
name for the tr2ining did any demage to his c3reer,
particuladrly 8s he e?med two elev@tions in the
1.3, Ascrega@rds the 2pplicdnt's contention that
assurdn ces Were given to him tha@t his promotion
prospects in the gtate would be protected the
respondents state that there is no positive
isvidefice: in their records 2s to whether 2ny

such @ssurdnces Were given, and in any c2se by that
time he had 8lreddy been promoted 8s ACIO-I (Inspr.
rendering his request for such tr2ining superfluous.

They further state that when the 8pplicent's

7
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reversion had been sought by the West Bengal Govt.

to the State Police, he not only expressed his

willingness to continue in the Cabinet

Secretariat, but sought his absorption there,
which amply establishes his willingness to move

from I.B. to Cabinet Secretariat. The other

ﬂLIJt_zrh[ by

& mewkdoned contentions made;the applicant have also

been denied.

6'c In his rejoinder the applicant has broadly

reiterated the contents of his O.A.

Tie We haVE HEARD Shri Raval for the applicant
and Shri Madhav Panikar for the respondents. We
have also perused the materials on record and

considered the matter carefully.

8. The applicant's entire case rests upon his
not being deputed for the CDTS Training in 1960
and the West Bengal State Govt. not relaxing the
mandatory condition regarding passing of the
training and to allow him notional promotion as

e O

9. In so far as relief (i) is concerned, on
the point of the West Bengal Govt. not relaxing
the mandatory condition of clearing the CDTS
training programme, Resp. 1-4 (Depts. of Central
Govt.) have correctly averred in their reply that
the applicant's grievance if any, is against the
West Bengal State Govt. which does not come within
the CAT's jurisdiction, and not against the depts.
of Central Govt. Hence the present forum is not

the appropriate one for redressal of that

particular grievance. A
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10. Furthermore, as regards the applicant not
being sent for the CDTS training in 1960 it is not
the applicant's case that he came on deputation to
I.B. in April, 1957 as ACIO (II) against his will.
Once the applicant willingly came on deputation,
he was bound by the terms and conditions of the
deputation and has not pointed out any specific
terms ﬁﬁi conditioﬂ; which mandated the Central
Govt. authorities to send him for the®training

course, while on deputation. Hence the applicant

. had no legally enforceable right to be sent on

training courses conducted by the State Govt.
whildhc was~ on deputation, on the ground that
participation in such course was hecessary for him
for consideration for further promotions, in his
tn
parent cadre. In the absence ostuchlg termf or
condition;, the Respondents 1-4 have correctly
pointed that they reserved the administrative
right whether to send him for training or not

having regard to the exigencies of service,and the

usefulness of such training programmes to them.

31X, It is true that in his representation
dated 15.7.60 to the I.B. authorities to nominate
him for the July, 60 training session, the
applicant mentioned that in case the same was not
acceded to, his repatriation to his parent cadre
(West Bengal) be considered, but ngtnmch can be
read ' into : that) because in his subsequent
representation dated 2.8.60, the prayer for
repatriation to his parent organisation was not
pressed, and instead, in the background of the

interview granted to him by the Dy. Director, I.B.

A,
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he prayed for being sent on the Nov. 1960 training
course. If indeed the failure of the Resp. 1-4 to
nominate him for the CDTS training in July, 1960
or Nov. 60, as also their inaction in repatriating
him to his parent organisation upon his request
dated 15.7.60 had generated a genuine grievance in
his mind, it was open to him to have approached
the competent %Sgal forum for redressal of those
grievances but{did no such thing. He did not even
repeat his request for repatpiation, but continued
with the I.B and eventually participated in the
Jan. - April, 66 training course successfully,
whereupon he represented to the I.G. Police, West
Bengal on 14.4.67 to promote him as Inspector from
the due date, as he had not been able to
participate in the 1960 training programmes for no
fault of his own. When the West Bengal State
Govt. did not accede to his request, and he was
not recommended for promotion as Inspector in the
West Bengal Range Board (DPC) meeting of March,
1967, in his representation dated 11.12.67, he
sought absorption in the I.B. It is only in 1968
that he was considered fit for promotion as
Inspector by the West Bengal Range Board (DPC) and
he was given proforma promotion as Inspector
w.e.f. 2.8.68 on the bais of the "Next Below Rule"
from the date his junior in the list commenced to

officiate as Inspector of Police in West Bengal

State.

A
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12. The applicant cannot have a legally
enforceable claim that had he been deputed in ‘the
July, or Nov. 60 CDTS training programme he would
have been promoted as Inspector then itself,
because while participation in that training

programme was a mandatory or necessary condition,

/it was not a sufficient condition. All: that can

pe said is that had the applicant been allowed to
participate in the 1960 CDTS training programme,
and had he successfully completed it, and had he
come within the zone of consideration, he could
have been considered for promotion as Inspector,
because promotion to the post of Inspector was by
selection, and there is no guarantee that he would
have been selected. It is clear from the West
Bengal Govt.'s letter dated 11.12.70 (Anne. A-11)
that although the applicant , upon eventual
successful completion of the CDTS training
programme of Jan. - April, 66, was considered for
promotion in the March, 1967 West Bengal Range
Board (DPC) Meeting, he was not found fit for
promotion) and eventually was found fit only in
1968 (and was finally confirmed as Inspector only
in 1984). No doubt the applicant did addre;C
another representation dated 28.11.69 to the I.G.
Police, West Bengal alleging that he was illegally
not called for interview in the March, 67 Range
Board Meeting)aﬁd that his papers were also not

put up in the meeting because of which his case could

.
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not be properly considered for promotion as
- a
Inspector in 1967 It%elf) bull here again the
~ ‘\Mﬁ’wb&]
redressal of such grievance if anx[jhe' est Bengal

State GOV -, over which the CAT has no

jurisdiction.

13 The applicant has alluded +o vVvarious
assurances given to him by officers in the I.B.
whom he met in connection with his being sent on
the Training programme, that he would be sent in
good time and that his interests would not be

allowed o suffer, egc. Even if any individual

1.B. officer did hold out such assurances, in the
facts and circumstances mentioned above, it still
does not give the applicant a legally enforceable
claim on Resp. 1-4 to treat him as a person who
was promoted as Inspectoré%; W. Bengal Police in
1960, itself and received consequential promotions
as Dy. S.P. etc. in the W. Bengal Police on that

basis, to enable him to claim corresponding

seniority in the I.B./RAW.

A
14. .E?r the &ese reasons stated abovg)this
fraels A
TribunalLLtsd unable to grant relief (i) to the
applicant.
5 In . 'so far ‘as relief (ii) is-.concerned;

admittedly the applicant who joined the I.B. on
; < Gral)

deputation on 1.4.57 as ACIO (II)z:was promoted

while continuing on deputation as ACIO-I

(Inspector) on 13.11.59. This level he reached in

the State Govt. only in Aug. 1968 i.e. nine years
7~
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later. Moreover, while serving as ACIO-I on

deputation, he was further promoted 2s OCIC (Dy. S.P.)
against 2 deputation quota vacancy in the I.B. in

Dec. 68, The respondents @ra therefore not wrong when
they say that not only did the applicant aw@il o the
fagilities 2v@ilable to @ deputationist in the I.8. but
also e2med two promotion during his 11 ye2rs of service
in 1.8, Having opted to rem8in on deputation, he
could avail of only those benefits which flowedf rom
such deputation, and could not legitim@tely @ssert

that had he continued in his parent organis2tion, he

w ould have fared much better, for such 2n 2ssertion

was at best only hypothetical, Furthemore the
28,11, 64

applicant's rep resentation dated 7.4 to the

Jest Bengal Govt, to count his services'in 1.8, tow2rds
p romotion, confimation, seniority, etc. in his parent
organisation was relief cl3imed 8g2inst West Bengal

Govt. and not against the Central Govt.

16. nsequent to the carving out of RAW f rom
1.8, in Sept. 68, the applicent's services vere placed
with RAW uhere the applicent took over in the post of
Oy. C.1.0/5r. Field Officsr (BY. S.P.) on 17.1,69, The
applicant has asserted that he wds @ deputationist

and neither was his mnsent, nor the W Bengal Govt.'s
prior concurrence taken 2t the time but it 8ppedrs thet
he made no protest at that time, and ul timately he wé@s

absorbed and retired on superennuation from RAW in 1587,

a
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Hence such @8n objection is highly bel2ted at this

- 15 =

stage, more so as the applicant has not stated
what prejudice wds cdused to him by the placenent

of his services with RAW in Jan. 69,

. while posted @s SFC in RAU the

applicent was sent on 2 special asgignment f rom

16.5.78 to 4.10,82, Me2nuhile the DPC in its meeting

in May, 1979 recommended cert2in promotions f rom
SFO to Asstt, Director (S.P.)s As the 2pplicent
was on special assignment @t that time his cise
W s
was not considerad in that meeting but Befieres
retum on 4.10.82)his casg was considered in 2
supplementary DPC held on 12.11.82 and on being
found fit, he was promoted vide order dated 18.1.83

(Annexure A-19) and was pla2ced between two dgput-

ationist officers namely Shri 8.D. Shama f rom

M.P. Police who had joined on 4.7,80 and Shri V.N .3

Rao from DANIIPolice who had joined on B ,6,79,

In this mnnection as'z;&T decision be2ring

diary No, 5835-71 Estt, (D) dated 15.10.71 placed
at pa2ge 16 of File No. E.3/25 (406)/68 Wwl,IV
which w@s produced for our perusal ,‘ parsons
appointed to @ gra2de on degputation basis were
appointed for @ specific period 2fter which they
were required to revect back to their parent
deptts As these deputations_ did not have any
locus standi in the borrowing deptt. they were not

A
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stitled to promotion/confimation in the

bo rrowing depttey and hence the guestion of
fixation of their inter se seniority vis-a3-vis
other categories of officers of a8 particuldr

grade did not arise. Though daputafionists ware
not entitled to promotion to @ higher grade, yet
they could be considered for appointment on
deputation to the higher gr2de, provided the
Recruitment Rules of the highe r ngrdde provided for
appointment on deputation and the parent deptt.
was agreedble., In the @bsence of recruitment
wles it was for the 2ppointing authority to
decide whether @ person 21reddy sarving 2s 2 depu-
tationist in the lower grade should be considered
for @ppointnent on deputation to the higher

gréde with the consent of the parent org3nisation.

18, As per this decision (which inciden tally
has not been impugned) the 2pplicent who wés
strictly spedking 'still a8 deputatbonist, had no
gxforceble 1eg2l rightfge p romo ted

in RAW, We must 2lso note that no recruitment

rules providing for g fpromi fim
p g r dppoin tmen [a..s Asstt. Dir,

by deputa3tion whigh wers operdtive 8t that point
of time,uere brought to our notice by applicant's
counsel Shri Ravi\{. It might here be argued that
having been with the Centrel Govt, (first with
I1.8. and then with RAW)Y evef since 1957, the
applicdnt had lost the ch@racteristics

of @ deputationist, @and had @ right to be treated

a7
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on 8 better {;g‘eting than 8 mere daputa’cionist, and
therebzzconsidered for promotion, It is perh@ps
for this reason that upon the @pplicant’s retum
from the sp=ci2l assignment on 4,10,82, thé
respondents 1-4 did consider him for p omotion 2s
Aest. Director (8.p.) in the sphlwnestisy WG
meeting held on 12.11.82, @nd upon his being found

fit,wads promoted 8s Asst. Director on 18.1,83 and

was pl aced 3bove his immedi@te junior sShri VN oBe REO

who had been promoted 2s Asstt. Director on 28.6.7%9.

Indeed the fact that the raspondents 1-4 considered
M"

the applicent's status dif ferent/ that of a moe?

deputationist, @nd werse not unmindful of his interests

finds support from the notings in the file No.
£.3/25(406)/68 ml.xv,ﬁ'ﬁhich it appe2rs that the
consent of the West Beng2l Govt. was intentionally
not sought prior to considering him for promotion
as pAsst. Director, for fedr that they may rdise
some objections, he being only of the r2nk of
Inspector in lWest 3engdl cidre 2t that point of

timag, while the post of Asstt. Director w8s equi-
valent to that of S.P.

19 The a@pplicant's promotion 2s Asstt, Oirector

could h2owever, taks effect only, from the date

he actually took over theat post i.e. 18.1.83, and
he could not be given the benfit of 'Next Below
Rul @' bgcause that benefit could be extended to
him under Rules only if he 2s well 2s Shri

V.N.B. RBo had belonged to the s@me cé@dre, !

4
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Jhile the 2pplicént had come on deputation f rom
Jest Bengdl State, shri V.N.83. RRo had similarly
come on deputation from DANI police and thus they
originally belonged totio separate and distinct
cadres. At that point of time RAW did not have
any cadre of its oun. 1% is only mnsequent
the initial constitution of the Junior Ex=-C2dre
in RAUM.e.Fe 13,83, icee 1% months after the
applicant's p romo tion @& Asst, Director that RAU
got @ cadre of its ow n, into which the a@pplicent
was abso rbed, 2nd up:: which he eventuadlly retired

as Asstt. Director on 31:1.807.,

20, WJe may summariSe.-gn so fap 3s relief (i)

is concemedy, Wa 2re ask ed nm 9 years after
the 8pplica@nt retired on sup erannuation,and well
over four yedrs after the 0.,A, was filed, to direct
the State Govt., of West Beng3l over whom uve have
no juri.sdicti.on) to tredt the @pplicant @s promoted
to the rank o{‘ I:?spector of police in tha State
cadre in 196(115,35 yedrs back in t‘T'hc ) and grnt
him notional promotion 2s DY. S.P. in the State
Cedre,on the @ssumption that had he been degputed
to the CDTS treining progrémme in 1960 he would
necessarily have cledred the s2me, and would
aytomaticdlly have, 8fter com ing within the zone
of consideration for selection besn sel ected for

promotion 2s Insp=ctor. Mmanifestly, we find
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cursel ves unable to grént such 2 relief becduse

ol oy

apart from the prd3yer for relief being grosd y
hit by limitation and lack of jurisdiction under
section 20 and 21 AT Act, the relief priyed

for is essentially against the West Bengal

state Govt. over whom this Tribun2l has no
jurisdiction, Similarly in respect of relief (ii)
Wwe @re 2gked to grant the 3prlicant the benefit
of 'Next Below Rule ' on his promotion as

Asst, Director, with reference to his immediate
junior Shri V.N,.3, Reo although cle2rly thetuwo
did not bglong to the s@mg cddre, which is
mandatory requirement under rules, 2nd for that
re@son we 8re unable to grant th\at relief either.
Reliefs (iii), (iv) & (v) a8re consequential to
relief (i) and (ii) and 2s we 3re unable to grént
reliefs (i) and fii), it follows that we 3re
unable to grant reliefs (iii), (iv) & (v) either.

4 B In the result this 0,A, is dismissed.
No costé.-
sk /K/ o
(DR. A. VEDAVALLI) (S«R. ADIGE)
Member (J) Menber (A)
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